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CONTROL ON MOVEMENT OF MAIZE IN
MANIPUR

2193. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Government of
Manipur have declared Maize as an
essential foodgrains within the meaning
of Manipur Foodgrains Movement Or-
der;

(b) whether Government control the
movement of maize in Manipur;

(c) whether the Government of
Manipur have fixed a remunerative
price for maize in the interest of the
producers;

(d) if not, the reasons therefor; and

(e) what is the approximate total
amount of production of maize in the
current year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) and (b). Movement of maize out-
side Manipur is restricted under the
Central Order namely; Manipur Food-

(Movement Control) Order,
1956. This Order also prohibits the
movement of maize to the north of
village Kangpokpi in Manipur.

(¢) and (d). Information is being
collected from Manipur administration
and will be laid on the Table of the
House.
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Law MINISTERS' CONFERENCE

2195. SHRI R, BARUA: Will the
Minister of LAW be pleased to state :

(a) the main issues discussed and re-
commendations made at the Conference
of the State Law Ministers held recently
in Delhi; and

(b) whether these recommendations.
have been comsidered by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) The main
issues discussed at the State Law Min-
isters’ Conference held in New Delhi,
on the 31st August/1st September,
1967, were :—

(1) The translation of Central Acts,
Ordinances, Regulations etc. in-
to the various regional languag-
es and of the State Acts, Ordi-
nances, Regulations etc. into
Hindi when they are in a langu-
age other than Hindi and matters.
relating thereto; and
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(2) The imparting of legal education
in the various regional languages
and the consequences and repre-
cussions thereof—

(i) on the development of the
common Indian legal system;

(ii) on the unified all-India Bar;

(iii) on the functioning of the vari-
ous High Courts and Supreme
Court, specially in relation to
each other.

After full and frank discussions and
exchange of views, it was generally
agteed with regard to issue No. (1)
that—

(i) translation of Central laws into
Hindi as well as translation of State
laws (which are in languages other than
Hindi) into Hindi should be done at the
Central level;

(ii) translation of Central laws into
regional languages other than Hindi
should also be done at the Central level
or under the auspices of the Centre in
close collaboration with the appropriate
agency at the State level;

(iii) translation of State laws into the
Tespective regional languages should be
the responsibility of the State Govern-
ment concerned; and

(iv) legal terminology evolved by the
official Language (Legislative) Commis-
sion should be used as far as practicable
in the regional translation but where
there is an accepted word in any regional
language to express a certain legal con-
cept or where there is a Latin word like
habeas corpus, that word should be used
in reference to the term evolved by the
Official Language (Legislative) Commis-
sion.

As regards issue No, (2), it was felt
that University education being a State
subject, it was for the State Governments
concerned to consider the matter.

(b) The conclusions reached at the

Conference in regard to issue No. (1) °

are being examined by the Government
with a view to their speedy implementa-
tion in consultation with the State Go-
vernments, where necessary.

NOVEMBER 28, 1967
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SHORTAGE OF FOODGRAINS IN ORISSA

2187. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether any report has been re-
ceived from the Government of Orissa
indicating shortage in production of
foodgrains in the State this year due to
flood, cyclone and drought; and





